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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD ’ :
Wk ok hk

0.A. 1243/96. | o Dt. of _Decision : §

. Nagappa o . .. Applicant.

El

Vs

?, The Director General,
Org. Service, MGO's Branch,
Army Headquarters, DHR PO,
N oy Delhi.110 011.

2. The Commangant, AOC Centre,
Secunderabad-500 015.

3. The Officer-in-Charge,

Establishment (Civ),
ROC Centre, S_c'bad-15. .. Respondents,

Counsel for the Applicant : Mr. V.VvenXateswara Rao

Counsel'fof the Respondents . Mr. V.Bhimanna; addl,CGsC.

CORAM:

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)

THE HON'BLE SHRI B.S. JAI PARAMESHWAR : MEMBER (JUDL.)

p6-11-96.




hod

e

CRDER

ORAL CRDER (PER HON'BLE'SHRI(D R. RANGARAJAN :MEMEER(ADMN.)

Heard Mr.V.Venkateswara Rao, learned coun
the applicent end Mr.V.Bhimanna, learned counsel fo

respondents,

R ) o (%
2. The applicant herein is working asLLabour

el for

r the

P under

R-2., He was trensferred to Mumbai by the impugned mdvement

order dated 14-10-96. This OA is filed challenging

3. ‘It is stated for the applicant that he ha
requested for transfer tc Mumbai, For reasons best
to the respondents they have transferred him withou
reason. He, heing a Class-1IV employee, cannot affo
to @ far off place lesving his family behind at Sec
"This transfer will cause him/lot of hardship not
mcnetarily but also mentslly. He .further submits t
"transfer of the Class-IV gtaff to a far off place s
orédered only in extfa-ordinary circumstances. Such
should not be a normal rcoutine one. Such transfer
resson for such transfer should have been noted in
As the applicanf herein is a Class-IV employse and
ruley in 'this connection are not followed, the movem
has to be set aside submits the learned counsel for

applicant.

4. The learned counsel for theﬁggébondents p
a2 letter gzted 14-10-96 whereip it is stated that t
epupramad 102 gy —

is W1111n3£to proceed cp permanent posting to COD M
learned counsel for the respondents further submitt
on this letter he was transferred. It is his own w
to go to Mumbai which resulted in the issusl of the
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Securnderabad after joining at Mumbali.

5, : The learned counsel for the applicant submits

that such a willingness was never given., He furth

that EE%& signature was taken on a bdank paper and
something was typed stating that he &g willing to

be Www
f

Such records shculd not/depende g, for issue of the

However the applicant has not produced any valid e

come tc the conclusion as stated by him.
valid evidence the Court or Tribunsl should not ta

aaCision in this connection.

6. In view of what is stated above, we §}e

cpinion that the ends of justice will be met if th
\w P '

isLFet permitted to file a representation to the ¢

within g week from today. 1If such a representstio
the seme should be disposed of by the competént of
three weeks from the dste cf receipt of that repre
Till such time the disposal cof the representation

applicant, if so advised, may submit , leave appli
the legve as requestqgrshould be granted in accofd

rules.

7. In case the authority concerned decides

movement order should stand gcod then the applican
to file a detailed representation‘to re~transfer h
If such'a r
1s received op hig joining st Mumbai, the same sho

considered by the competent authority in accordaﬁc

sympsthetically when a next vacancy arises at Secu

g. The CA is disposed of at the admission s

onrthe above terms. o costs.
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R JUDL t,\ﬂb MEMBER
--—-—"‘/———
Datec : The 06th MNovember 1996. -
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Copy to:=-

1, . The Direc+or General, Crgn. srvice, ‘M30'S Brang¢h,
Army Headguarters, DHQ PO, New Delhi. ‘

2. The commandant, AQOC Centre, secunderabad.

3. The. 0°ficer in cha:ge,iEstablishmeﬁt (civ), AO{ Centre,
secunderabad. L , '

4. One copy to Sri. V.Venkateshwara Rao, advocate, CAT, Hyd. .
5, One copy to Sri. V Bhimanna, . addl. CGSC, CAT, [Hyd.
6. One copy. to Library, CAT, Hyd.

7. One spare CODY.

Rsh/-.
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